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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No Sir. The Delhi University
authorities as also the concerned enforcement
agencies, namely, Delhi Excise, Delhi Police,
Narcotics Commissioner, Central Bureau of
Investigation, Director of Revenue Intelligence
and the Drugs Controller or India, from whom
enquiries were made have stated that they have
no knowledge of recovery of opium from a
Boarding House of the Delhi University.

(b) Does not arise.

(c) Government is not aware of any such

supply in schools/universities.
DISPERSAL OF INDUSTRIES OUT OF CALCUTTA
MEIROPOLIAN CORPORAIIN AREA

659. LHKI M. K. MOHTA : Will the
Minister of FINANCE be pleased to state :

(a) whether the Industrial Reconstruction
Corhoration is working in cooperation with the
west  Bengal Industrial  Development
Corporation; and

(d) whether these Corporations are
making any joint plan for dispersal of in
dustries  outside Calcutta Metropolitan
Corporation area ?

PENALTIES FOR ECONOMIC OFFENCES
504. SHRI DAHYABHAI V. PATEL : SHRIK.
C. PANDA : SHRI SUNDAR MANI PATEL :
Will the Minister of FINANCE ba pleased
to state :

() English translateion.
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to Questions 32

(a) whether the Government of India are
examining the adequacy or otherwise of the
existing penalties provided under the law for
all economic offences; and

(b) whether Government propose to
effect amendments to the relevant provisions
of the law; if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b) The adequacy or
otherwise of the penalties provided under the
law for economic offences is engaging the
attention of the Government. The re-
commendations of the Law Commission and
the Wanchoo Committee are currently under
examination and the question of making
amendments to the concerned laws would be
settled only after these recommendations have
been examined.

JOINT VENTURE WITH BANGLA DESH

*505. SHRI KALYAN ROY ; Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether there is any proposal under
Government's  consideration to  explore
possibilities of a joint venture with Bangla
Desh in the field of oil exploration and
processing; and

(b) if so, the details thereof ?

MINISTER OF LAW AND JUSTICE
AND PETROLEUM AND CHEMICALS
(SHRI H. R. GOKHALE) : (a) No, Sir.

(b) Does not arise.
PIPELINE ENQUIRY COMMISSION

*506. SHRI BHOLA PRASAD : Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state i

(a) whether it is a fact that the Indian Oil
Corporation has been asked by Justice J. N.
Takru to appoint a new person t* represent the
Corporation's case before the Pipeline Enquiry
Commission; and

(b)

if so, the reasons therefor ?



